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Unauthorised Occupation of DDA and 
MCD Land 

4621. SHRI BARISH RAWAT: 
Will the  Minister of WORKS AND 
HOUSING be plea ed to state: 

(a) the total acreage of land of 
J?DA and Delhi Municipal Corpora-
tion under unauthorised occupation 
tm May, J 982 ; and 

(b) if so, the action being taken by 
Government to check such unautho-
ri ed occupation ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND 
WORKS AND HOUSING (SHRl 
BHISHMA NARAIAN SINGH) : 
(a) (i) D.D.A. 6250 acres 

approximately 

(ii) M.C.D. 86 acres 
approximately 

G ~ 
(b) The concerned organisations 

have intimated that action for remov..al 
of the encroachments is taken under 
the provisions of the public Premises 

(E iction of U u orised Occ pants) 
Act, 1971. The Delhi Development 
Authority bas also reported that va-
cant lands are being fenced and watch 
and ward staff has been appointed to 
keep strict vigil over the land. A 
special Cell for checking illegal sale 
of 8Iiquired land has also been set up. 

It has also been decided to bring 
forward legislation to amend the re-
levant laws to deal more effectively 
with unauthorised construction and 
encroachment of public land in Delhi. 

Demand fi>r change of allotted 
Agricultural Land not fit for Paddy 

4622. SHRI MANORANJAN 
BHAKTA : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that 129 
persons from little Andaman were 
arrested for demanding change of 
their allotted agricultural land which 
is not fit for paddy cultivation ; 

(b) whether it was assured by Chief 
Commissioner in Pradesh Council to 
get the land examined by Soil Expert 
from Delhi ; and 

(c) if so, what action has been 
taken ? 

THE MJNISTER OF STATE IN 
THE MINISTRIES OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT (SHRI R.V. SWAMINA-
THAN): (a) to (c). The information 
is being collected from the Union 
Territory of Andaman & Nicobar 
Islands. It will be placed on the 
Table of the Sabha as soon as it is 
received. 

Unauthorised Construction of Footpath 
by estamant · l.N .A. Col y 

4623. SHR.I ATAL BIHARI 
V AJPA YEE: Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 




